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qT @ 0 & FAR! FTH T GIAT AT @
g, 97 FF F FOT EW T G AFA |
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TeTgzane T § w30 Tz
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% zaay frafer &9 & & 2w & 9
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FT HATE 2 | A TF T97 W 77 TfEA
fF we gq frale & za8t & & &
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T B TFTAA W SIET AT AT |
at # 7t St &7 wrod grer fraew wEar
fF 7 ga qam o7 fa=re w1 ) e A
AR qFET qifFeqm FT A1
feameferag wr g ; wiwmm &0
4 W T IT FT ATSAAT BT q4T F |
F9 AR A ST ZWTE A & fad v @ 99
97 gH TEAAT g W FATT AT qT FT
FT 85 ATE &7 TA ATA g1 A14T §
I FI W ETT # Wi 39 & far g
F5 FAT & A1 g geatnar ¥ A
T9T &1 FT FAATE FAT g oA J7
fF gwra udAgiE Sam@T 7 oSqTET 9%
% |

29 799 ATZAF FT 41 T AfE-
F FEAT & T AgF AT S & ifew
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T w e
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fFem T gn FT I T 5@ d
UF R a3 T AEAE | AT
Hagwgn sem g wrmaeEd
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ATEF TR UHAAE ATET & ST E A4 |
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fiF mAdHz T T AT FY AAAT FATAT
e Fiem g Iniaag
FHA AT | TV ATATT TS EF6T &1 FATI0
T T2 9T 97 TAAT AT AL )
TEre AT fFAT AT AT I & oA
ST SATET F1A WO
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TH A9 ME FT AHIAT F7 ot q&
ZTIAT 2 | TH ATA 29 T 39 F1 AqnfEw
WISH 40 %0 AT @1 # | &1 7 97 fadaw
FeAT ATEAT § R 2w o 9w # s
AT Wifgn for & @z wga w0
FET ST |

FTTGZ ATFT FT AT & UF 1@ a7
FT TFAIIE FAT § AT IT F I A
300 &I T THET W1 g7 &1 4
% feama & 3 #9199 w90 w1 oA
TEAT F | gATE Al w1 ATeATES
# fad  oiv gm? qud ofvee ot 589



4589 Short Duration

[T \rze fro @aiv)

29 § TE Age & (94 w0 w9
FY AAT GLA TR A AT FOAT |
TATT B9 59 F1 ATSA1SA FIA 2 AT AT
AISFIH FTHT  FZ ST WL FEE ATH
sts#o {1 F9 2N | 59 & fad qvrTe
w1 Wizt Fzed w Soowew
FLN FH SMH W GAT T FE AT
w fami #1 W w7 oA § O
(Time bell rings)

AT WA AT 09 T AT F1
AN WL 54 T AT ZAATITAN 2
UFATIE AEAT WIT TH A9F T g
H St A9=a G R s F A AE TR

FEA & ATC W AH AZ Tga1 8 %
ST 3o0E gEr 8 faw A weA 7%
sfad g saw o, s draa g
fear AT & | 9EA S FIET U FE
¥ 77 71 9% FI=A oI HIq F & &7
ST 4T 77 feaeam & 417 98 qorve
T @ | ung wE e Fea i
GEINA AT 200 Fo Sfq Wiz A A4
FaTE | WY IHF FICIAEFAA
|/ AV WS FUT F9AT AT AT Z
# wwman £ o3 @ w3 w0 T
w1 P & oam W wma wfEr
o & g0 AT AW S0 FT 59 A8 A
®E FT TVGIE FH F7 AT | WAL FA A
ar it faw e agh oz odt g€ & 28 s
g T% IOANT FAT o1 /%At 2 |

A g ¥ e s FEa e
gl 2 s oA 40 ufgwa sz @
FH g 1 39 fga@ & 20, 25 FOT IR
F1 fae amel F1 qATH 2T E ) WY
7z sqar  fous & Fwr qx aem fEan
s At & wewar § g o aww o
®f TNIE WA TS E A AE F
qeff Iwme gai g gmr fm @1 A=
aqi H Y g6 I avg &1 &% "
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agh €1 a7 s w oAt Wi} g fradt
®E F1 TFIC T & 98 8 59 WA
TET TEOH FIA O ) H O WTE FT
el St & fadea o awan g 5 ag
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T L T FIAT 9% |

H W AT S 7 A AT FEAT AR
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ffrFandswEiamsa 2 fF I
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ag grgar =0T 5 F S Fredree
AT R E IA A TA AYE F WiEHl
ST Tifed st 5 faeT 1 w99 A A
AT 9% | "ewre 4 wdr e gfear
qarzzs faw &1 wve g § fomm ar
IH FT 3 FUT FT AT B MATE |
a1 7 faaew & & o w9 T
|59 T & fasi F1 5 gre # Sy wmady
2 1 9% T A AT W T Aifgd
fF o ¥ o sl & W AT
& wraETe g1 aifs T e e A
5T 9% | fage 7 21 faed g w0t #
uTv fagre # o 787 & aoaw 2 gafed
¥ WA w1 S & 98 e e e
g B wfaer & 7 ot Froirom 49T
o1 72 & o § af F1ea e @1 3
Y Ao W g I F faE w7 gge
formta foay s fed | @@ A0 W
Fardar & W F o waan § R g

Freareer g fagre £y et & freds
faam s |
SHRI BANKA BEHARY DAS

(Orissa): Mr. Vice-Chairman, in India
there are three traditional industries
which are very important for the
economy of this country and they are
also based on agricultural production.
One is jute, the next is cotton and the
third is sugar. We know that all these
three industries were well-developed
industries even before independence, but
their problems are different. And I am
sorry to say that after three Plans we
have?
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not been able to develop an economic policy
on these three industries up till now.
Whenever any crisis comes, then only we
think about the matter and try find an ad hoc
solution to the entire problem. So, from the
start [ want to submit that whatever measures
have been taken concerning jute and cotton
are in the nature of corrective measures only
and those corrective measures are to solve the
problem in a very ad hoc manner.

If you go into the history of the jute
industry, you will find that four States in India
are virtually supplying all the raw jute to this
developed industry, viz., Assam, West Bengal
Bihar and Orissa. If you go into the crises of
production and price of raw jute, especially
after independence, you will find that the
variation is so great that it has not given any
impetus to the agriculturist, nor has it
stabilised this industry, i will just give, a few
examples. In 1947-48, when we got
independence after partition the price of raw
jute was Rs. 33.44P. for Assam Bottom and
this year the Government is going to have a
support price of Rs. 40. in 1950-51 the price
per maund was Rs. 54.33P. In 1954-55 it
came down to Rs. 26. Then in 1960-61, it
went up to Rs. 50 and then it climbed down to
Rs. 28 in 1962-63 and to Rs. 35 in 1966-67.
Now, we are having' a support price of Rs.
40. This I am stating to emphasize only that
though about 15 years ago those of our agri-
culturists who were producing raw jute were
getting Rs. 54 per maund, after 15 years we
are having a support price of Rs. 40. I am not
advocating whether it should be Rs. 54 or not.
My entire purpose is to say that the way this
jute policy has been developed in this
country, it has resulted in price variations to
such an extent that whereas 15 years ago the
agriculturist was getting Rs. 54 and only 6
years ago he was getting Rs. 50, this year he
will get Rs. 40. Not only that, there is a
tendency of the manufacturers also to a cer-
tain extent to fleece these agricultu-
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rists. You know this year the jute harvest is
comparatively better and! the support price has
been fixed at Rs. 40. But the jute industrialists
have entered into a conspiracy to see that even
this ruling price in the market is not stabilised
at Rs. 40. That is why you know that only one
month back the entire jute industry decided to
close their mills for extra one day in a week so
that there will be more of jute in the fields and,
they can allow the prices to go still further
down. That is why I am earnestly requesting
the Minister not to go by these ad hoc
measures only to meet a situation that comes
up for that year only. Last year when the jute
was less, we had to import from other
countries. This year the jute is more. So there
is a tendency of lowering the price even if the
Government fixed it at Rs. 40. There also-a
wrong procedure is being followed always
because you know whenever this Government
fixes the prices of jute, they fix those things at
Calcutta point only. The support price is not
for the agriculturist. The support price is for
those persons who will deliver the goods at
Calcutta only. Take the case of an agriculturist
in Assam. Take the case of an agriculturist
who is in Orissa. He is completely at the'
mercy of the middlemen, and I know with this
Rs. 40 as support price at Calcutta point, an
agriculturist in Orissa or Assam will hardly get
Rs. 25 or Rs. 26, which is much below the cost
of production of jute. That is why I am here
advocating that this support price absolutely
has no-relevance to the interest of the agri-
culturist. Unless we develop a price policy
which will give a guaranteed price to the
agriculturist at near about his door, you are not
going to solve the problem.

The second problem in the jute industry has
been always this. You will find that whenever
the price of jute went up to Rs. 50—during
the Korean war, the next year, all the
agriculturists tried to shift from food-
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[Shri Banka Behary Das.] grains to jute in
all those eastern regions. As a result the next
year prices came down to Rs. 20 or Rs. 22,
and the agriculturist was paid only only Rs.
15 to Rs. 16. That has been our personal
experience in Orissa. That iy why I want to
say here that unless the support price is
guaranteed at the door of the agriculturist,
there is absolutely no meaning whatever of
the buffer stock purchase or Association, or
whatever you are going to do. That is why I
want to know from the Minister whether he is
prepared to have a long-range policy about
the jute industry taking into consideration the
interest of the agriculturist, the interest of the
industry itself and also the interest of our
foreign exchange earnings and our foreign
trade. Three aspects are involved here. Unlike
cotton, in jute about 60 per cent of the
production is meant for export and hardly 40
per cent is meant for internal consumption.
So, the question of foreign trade also is
involved here. That is why i want to say here
that because of this vacillation, because of
these ad hoc measures that the Government is
pursuing from year to year, the entire jute
industry is facing crisis after crisis year after
year. Here also I want to mention that in that
very study on jute and mesta which was
conducted by the Planning Commission two
or three years back, they categorically stated
about developing a long-range policy on jute
and also about the fixation of minimum prices
for jute. They said that the first consideration
should be, before we calculate the
remunerative price for the agriculturist, we
should decide about the parity of price bet-
ween raw jute and paddy. As you know,
about six or seven years before there was a
tendency for foodgrain growers to go over to
jute because jute was most remunerative. But
after this development of hybrid seeds of
wheat and paddy particularly where it is more
remunerative, there is a tendency for shifting
back to foodgrains. So, there is a chal-

[RAJYASABHA]

Discussions 4594
lenge from that. When you fix the prices of
jute, you do not take into consideration the
production and the prices of foodgrains.
Because of these hybrid seeds that have been
developed, your policy will not be correct.

The second consideration should be the fair
price relation between raw jute and jute
goods, because you know that about 60 per
cent of the cost of jute goods is raw material,
and the third factor should be an assured
return to the agriculturist. So, unless these
three factors are taken into consideration, I
am sure whatever policy you may adopt on an
ad hoc basis, you are not going to further jute
industry.

In this connection also I am to say
something about cotton, because the same
crisis is developing in the Cotton industry
which is a very highly developed industry in
India. Though we depend upon it for internal
consumption, we see here also last year when
there was less of cotton, the Government had
fixed a price for cotton and they had to import
cotton to run the industries. There is a chance
of cotton being grown in a larger area this
time because of the weather. But here also we
have no planning about the cash crop of
cotton because there is a challenge and the
Maharashtra Government as far as I know has
intimated the Government of India that
because of the challenge from the foodgrains,
because of the hybrid cereals, the growers
have a tendency to go back to foodgrains
because that is more remunerative now in
certain sectors. Here also I am astonished to
find that this year the Government has given a
go-by. to the ceiling prices and is now
banking on support prices. That means when-
ever it suits a particular occasion they go in
for support price, and on another occasion
they go in for ceiling price. I want to advocate
that if you want to have a long-range policy
taking into consideration the interest of the
industry itself, the interest of
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the growers which is very vital and 'the
interest of the market either internal or
external, then you will have to go in for a
policy of support price and also ceiling price.
You cannot give a go-by to one and welcome
the other, from year to year. That support price
I want to say should not be the price at the fac-
tory point or the town point. It is the same case
about cotton also. I want to see that the
agriculturist, on whose labour only the textile
industry is to thrive, not only should get a
remunerative price but to give him a
remunerative price the support price should be
so guaranteed that .that price becomes the
price for the agriculturist only and not for the
trader. That is why both in the case of jute and
in the case of cotton I want a support price
which will be equivalent to the ¢ minimum
price, but that price should not be fixed at the
gate of the industry but at the door of the
farmer himself.

Short Duration

One thing I will say and I will finish. From
the statement that the Minister made both
about jute and cotton you will find that they
are trying to meet the situation that has arisen
this year only. But it is not a question of one
year. That is why I want to know from the
Minister; instead of going in for ad hoc
policies, he must have a long-range policy so
that there will be sufficient cotton and jute in
this country, not varying from year to year
with a glut in the market this year and a
scarcity in the market next year, but a steady
flow cf cotton and jute to the industries so
tthat these two industries can grow.

In the end, I would only say about the
customs duty policy or the excise duty policy
of the Government on jute and cotton. You
know, Sir, that whenever we say that our
customs duty should be so fixed on jute it is
not only in the interests of the industries here
but in the interests of foreign trade also.
And I am one with my
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friend who said about this carpet making. I
know that by giving this concession in the
Budget you are going to give an additional
advantage of Rs. 3i crores to the carpet makers,
hardly a dozen or so, in this country. I do not
understand this; when the carpet itself is
getting a good market outside, is bringing
much profit to the industrialists even with the
present trend, why did the Finance Minister
think it necessary to give more concessions to
the carpet-making industry? My calculation is
that they are going to get about Rs. 1,000 net
profit per tonne of production though they
were getting hardly Rs. 700 and Rs. 700 wer,
enough for them. In deciding this policy, I do
not know whether there was any co-ordination
between Finance and Commerce. But this
carpet-making aspect of the jute industry has
been given more of a consideration so that they
will get more of a price .at the cost of the
agriculturist and at the cost of the revenue of
the State. Either that concession should be
withdrawn from them or something should be
done so that that money comes back to either
the State Exchequer or the agriculturist. With
these words, I am to request the hon. Minister
that if you want to develop these two industries
which are highly developed not because of the
mercy of the Government or not because of
planning but because of the continuity of these
industries for pretty long period, you will have
to have a long-term planning, looking to the
interest of the < agriculturist, his prices,
acreage, production and also the internal and
external markets.

Discussions

SHRI A. G. KULKARNI (Maharashtra):
Mr. Vice-Chairman, Sir, the policy has been
announced by the Government as regards
cotton, one of the two major industries of this
country. It is an industry concerning a vast
number of agriculturists because in this
country we have got a very large acreage
under cotton. But, unfortunately, the yield is
the minimum. We know that agriculture is the
raw material of any industrial activity.
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And unless the agriculturist gets an
incentive price, industry and agriculture
will never be stabilised. It is interesting to
know here that from 1952 onwards, if we
take the price index of cotton in 1952 as
being 100, up to the last year, the price
index of cotton was 130 and very
recently, in 1967, it Is 150. As agpinst
this, you know the enormous rise in the
price index of industrial manufactured
goods, and you will see the folly of
connecting the prices of agricultural
products to the industrial products. You
will also be surprised to know that the
indices of food industry and other in-
dustrial products have gone up to 300 or
400 per cent. In this connection, is it not
an utter folly that up to now, for the last
25 years, the Government has not been
prudent enough to decontrol "cotton and
give more incentive to the cotton
growers? But now, Sir, at this stage,
though a half-hearted measure was taken
by the Commerce Ministry, I congratulate
the Commerce Minister at least for taking
a bold decision and giving a bold
direction to the cotton policy, though I am
not satisfied with the fixing of the floor
prices.

You will be very much surprised to see
that only recently cotton was sold known
as Baramati C02 and Lakshmi at Rs.
2,100 in open market against which the
ceiling price of this type of cotton is
something between Rs. 1,500 and Rs.
1,600. Please see the utter unrealistic
policy of the Government in fixing the
cotton price. In this respect, may I tell
this House that the biggest culprit seems
to be the Agricultural Prices Commission
as it is called. I was really very sorry to
see the Report of this Agricultural Prices
Commission because I honestly thought
that they would be helpful to the
agriculturists and the growers. The
Agricultural Prices Commission fully
supports this policy of decontrol but they
feel that the present floor prices are far
below and they need to be increased by
Rs. 100 to Rs. 150 per candy. You will
please see that
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an increase of Rs. 100 to Rs. 150 per
candy "“as recommended by the Com-
mission comes to about 6 to 8 per cent.
Since the last three or four or five years,
all the prices of the inputs, fertilisers, raw
materials, agricultural labour and others
have gone up to such a tremendous extent
and, if this paltry amount of Rs. 100 is
going to give any incentive to the grower,
I do not understand any relation between
cost, of production and floor price.

Discussions

Moreover, I am really against these-so-
called experts in Commission who
actually do not know anything practical
about agriculture but who are giving
opinion on a problem which is vitally
connected with millions of farmers in this
country.

Another folly of this Agricultural
Prices Commission is its utter incom-
petence in recommending to the Gov-
ernment on cotton agricultural prices.
Their practices seems to be this. They are
obsessed with one idea whether the
textile industry will get the cotton at a
cheaper price. They are also obsessed
with another idea and that is why they
have said on page 3 of the Report: —

"It may be contended that the
prices fixed for the controlled
varieties of cloth should provide the
basis for fixing the cotton ceiling
price."

They are proceeding from the wrong
end. They have taken the cloth price to
the consumer as a basis and are
calculating back, using the multipliers, as
to what should be the cotton price suitable
for producing that cloth. We are bound to
give incentive to the cotton growers so
that it may yield useful results. We have
got the lowest yield in the world, 112
pounds per acre, as against 500 pounds in
the USA and in Egypt. For that purpose,
if the Agricultural Prices Commission is
going from a wrong end, on the basis of
that what will be the consumer resistance
to the cloth price? And they are
calculating back and they
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are advising such cotton price and
recommending it to the Government of
India. And I utterly pity the Commerce
Minister who has believed in the
Agricultural Prices Commission's Report
who has advised the floor prices. They
say further: —

"Moreover, the determination of
cotton prices on the basis of cloth
pric<;s and uice uersa involves
circular reasoning. In this connection
we would suggest prenthetically, that
maximum cloth prices should be
consumer tolerance prices rather
than cost-plus prices."

Here, I am basically opposed to this.
What is the final price that the consumer
wants to pay? On that basis, they want to
advise the Government to fix the price of
cotton. Am I not correct in saying that if
they had gome on cost-plus basis, on the
basis of cost of production of cotton per
acre and on the basis of what are the
present prices of the inputs of fertilisers
and the labour involved, they would have
been real agricultural experts? But I think
they are only quacks and not doctors,
who do not know what agriculture is.

Going into another problem, this in-
crease as recommended by them, from 6
per cent to 8 per cent, it is utterly low and
I do think that unless the Government is
bold enough, as they have already
become bold, to decontrol cotton, it is no
good; they must, in the interests of the
farmer and in the healthy interests of the
textile industry, give a more incentive
price. I think, Sir, nothing below a 25 per
cent, increase in the present floor price
will satisfy any progressive agriculturist
to grow cotton because, as my friend,
Shri Banka Behary Das, has rightly
pointed out, cotton as against food
products does not make any appeal to the
agriculturists. I do wunderstand the
difficulties of the consumers that they
will pay for the cloth price. But here, Sir,
it is a defect in the Government policy.
The entire policy on the textile industry
has to be reviewed because it is not the
cotton grower
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that has to be blamed and made a
scapegoat in seeing that the consumer
pays a fair price for his cloth. Here it is
the textile industry which has to be
blamed. I can rightly understand that the
textile industry has got its problem. I am
not making any sweeping remark that the
textile industry is entirely to be blamed.

Sir, in the textile industry the problem
seems to be that 30 per cent, of the mills
are utterly outdated with regard to
machinery. They must be scrapped. There
is no other way; otherwise we will be
purchasing a white elephant through this
Textile Corporation which has been
created by the Government, which >they
cannot maintain. Out of the balance of
70, 25 of the mills are on the border side
where the management is a little bad,
where the machinery is a little out of date
which has to be balanced by modernising
the machinery. This effort has been made
in the U. K. where they have modernised
the textile industry, and after
modernisation, they have found, the
textile industry competes in the world
market. Japan is doing the same thing.

Sir, while I am arguing in favour of
increased price for cotton, is it not a fact
that Japan purchases cotton from India,
that England takes cotton from both
Egypt and India and produces and sells
cloth in the international market?
Naturally, for our shortcomings, the
blame will be with our textile industry. I
should like to say that more fiscal
concession, more liberal credit for
modernisation must be afforded to the
textile industry so that it is able to stand
on its own legs. They should get
incentive to modernise.

Sir, about the new policy of the textile
industry there will be ample opportunity
to speak. But let me mention here that in
the textile industry there is another
element here which is mostly speculative
and that is why, Sir, this industry is not
growing in its  proper, healthy
perspective. So many magnates, who
have grown rich over-
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night on speculation and black mar
ket, have purchased controlling inter
est in the various branches of the tex
tile industry in Calcutta and Bombay.

That is why their mentality seems to
be more and more speculative. They
are not very much interested in the

industry, in efficient management of
the industry as such. They are
naturally  interested in  getting their

commission on selling cloth, in getting their
commission on cotton purchases, in getting
commission on stores purchases. In this way
the industry will never grow and this country
will never be benefited.

This is another point. In regard to cotton
policy, it is vitally important that our exports
should be encouraged. But on this matter also
I will speak at a later stage because here I
want to touch a little bit on jute. I am thinking
of my friends who are really interested in the
farmer-oriented policy about jute. With all the
experience >at my command, may I request
them to let us have a co-operative apparatus in
the economic activity in this country, where
"agricultural produce is connected with the in-
dustrial activity? In the Maharashtra State, aii
you know, a chain of cooperatives has been
established with 27 co-operative spinning
mills where the cotton jsirower is the only
member. Similarly, may 1 request the Govern-
ment that they should really and positively
take interest in organising cooperative jute
industries, co-operative jute mills where the
jute growers' interest will be protected? I am
quite sure, as you know, the sugarcane
growers, the cotton growers are getting more
And more benefited in cooperative processing.
That is why I suggest to my friends on that
side, friends who are really interested in the
jute growers, that they must organise a jute
growers co-operative spinning mill where all
the jute growers are shareholders of this
organisation. Thank you.

SHRI NIREN GHOSH:
Mr. Vice-Chairman,

(West Bengal):
Sir, we
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expected from Shri Dinesh Singh a radical
statement. But he has  completely
disappointed us. In fact, he has not been able
to go beyond the bounds set by the jute and
cotton magnates and the big chaos created in
the cotton trade. I will take the two industries
separately. Let me first of all take the jute
industry.

There was a token strike by 240,000
jute workers some time ago about
their own conditions. One of their
demands was that in order to put this
industry on a sound footing the entire
trade in raw jute and finished jute
goods should be taken over by the
State; it should not be left to the
tender mercies of these magnates who
play ducks and drakes with foreign
exchange and deposit huge amounts
of foreign exchange in foreign banks.
Now, what happens?  Suppose the
peasant gets Rs. 30 per maund. The
managing agency which is controlling
a number of jute mills through be-
namdars or through their own mills
buys the raw jute directly through
the middleman at the village level at
Rs. 30 per maund, and the same jute
he sells to his own mill which he runs
at Rs. 60-70 and raises a furore that
over 50 per cent, of the cost of pro
duction is made up of the high prices
of raw jute, and therefore he cannot
compete in the world market. Sir,
they are minting millions and millions
of rupees literally through these double

agencies. With one agency they con
trol the mills and with another they
control the entire trade. It is also

not unknown to the hon. Minister that
jute and cotton are sold to the cotton
traders or jute traders. He ought to
know. He is not unaware of it. Yet
nothing is done, to save the jute or
cotton grower. Literally nothing has
been done. No statutory price has
been fixed. The peasantry is demand
ing just Rs. 60 per maund as an econo

mic price. Instead of the State co
operatives purchasing it, he is left to
the tender mercies of the jute grow
ers and the speculators completely.
Everything is linked up with this
process. Then there is the

jungle law in the jute industry.
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The Minister ought to know that more
than 50 per cent, of "the workers are casual
workers. There are about 1 lakh.casual
workers. I am not dealing with labour
conditions here.  But the jute magnates are
guilty of, what is called, under-invoicing and
denying the exchequer a huge amount of
foreign exchange. Between the American
purchaser and the shipper there is agreement
and a lower price is quoted. In the invoice
a particular price is noted down, but actually
a higher price has already been agreed to by
them. Suppose for jute goods, it is noted that
it is being sold 3 p.M. at Ks. 1,000 per ton, it
will actually be sold at anything between Rs.
1,500 and Rs. 1,300. That is not entered. That
is shared between the shippers and the
producer and the whole money is deposited in
the foreign banks. That is how this practice is
going on. Now they are crying that there
has been a fall in the export trade and all
that. But actually through these
underhand means, there has not been a fall in
profits, although on the published
balance-sheets they will show  that they are
incurring losses.  This is the problem of the
jute industry. Now it is a big absurdity not to
fix statutory prices and make it obligatory for
the Government to purchase at that price. That
price should be fixed at not less than Rs. 60.
Though the peasantry is demanding Rs. 90 in
Bengal, I am not pleading for that figure. But
at least some .modicum of incentive should be
there and the price should not be less than Rs.
60. Then the jute export trade should be
taken over by the State.  Otherwise, this
industry could never be put on a sound footing.
They will play this game with the growers and
the labourers and also with the country's
fortunes. Now the Government have acceded
to the wishes of the Indian Jute Mills Buffer
Stocks Association, which is made up of the
jute magnates, nobody else is involved in that.
So is the case with the Jute Goods Buffer
Stocks Association. Everything has been
conceded to them; everything has been left in
the hands of the monopolists who are notorious
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for hundreds of years for all sorts of anti-
social and anti-national policies. I think a
~igh-power committee should go into the
affairs of this industry from the raw jute stage
to the finished goods stage.' Otherwise, we
would never be able to put this industry on a
sound footing. So much for the jute goods. It
is deplorable that Shri Dinesh Singh has left it
to-the jute magnates to manage everything.
Nothing, 1 dare say, will come out of this
measure. And then, future trade has been
banned for one year. Why for one year only?
Why for all time future trade has not been
banned? One does not know. You cry that
there is a decline in exports, and at the same
time you are allowing future trade and you ban
it for only one year. For a number of years, nil
the democrats have been insisting that future
trade in jute goods shouM be prohibited and it
should be banned by law.

AN HON. MEMBER: Who says that?

SHRI NIREN GHOSH: Every party in
Bengal, every trade union is making this
demand. But the Government does not listen
to their voices. They listen to the voices of the
Indian Jute Mills Association, the British-
Marwari combination.

As regards the cotton trade, he has said that
he is going to give reliefs to the cotton
growers and to the consumers, while, in fact,
he is denying everything to the cotton growers
and to the consumers. The consumers of cloth
have been dej ied everything for the benefit of
the cotton traders and the textile magnates. It
is a fact. There is a sort of what is called rival-
ry also between some cotton textile units and
the cotton traders. A major part of the cotton
is already with the traders before it is grown in
the fields, through mortgage and other things.
It is a fact. Now they do not even fix a
statutory price. While the demand is that
either the State Trading Corporation or the
Government should purchase the entire
cotton, they have left
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cotton traders who are cornering all stocks.
They say that measures should be intensified
to requisition stocks. But how much raw
cotton stock was requisitioned? It is a paltry
little amount; the figures tell us. Then there is
another thing, tthis notorious Bell Mission.
They have have said that India should divert
cotton acreage to foodgrains and buy cotton
from America under P.L. 480. We can buy
cotton from the U.A.R. It has been found that
there can be a Rs. 20-crore trade annually. But
nothing is done. We do not buy from the
U.A.R. because there is a ban from America.
It will be a profitable trade worth Rs. 20
crores, but we dt> not buy from the U.A.R.

Now whatever control was there, that has
been lifted. The credit curb should be
intensified. But as soon as | cotton comes into
the market, precisely at that time when the
cotton trader would require money, he is going
to be supplied money, instead of putting a curb
on any credit to the cotton trader, he is
allowed credit precisely at the time when he
would require money for speculation and
cornering of stocks. There are certain big cotton
textile mills which have cornered and hoarded
stocks. The Birlas have done it.  Others have
done it. They sell cotton at fantastic prices,
even at 300 per cent higher rates. So they are
not interested in cotton production. At the
same time, what is the position with regard to
the consumers? For the consumers, the
prices have not been lowered. Now for
how many months, the industries have been
closing for one day in a fortnight? How many
fortnights have been added to that by the
Government? There are certain Kanpur textile
units which are demanding that they should be
allowed to work a full week. But they are not
being allowed to do so. At the same time,
some of the cloth stocks are accumulating. It
is bound to. A sort of consumer resistance is
developing. So when it is necessary that this en-
tire raw cotton trade should be taken over by
the State and cotton made available to all
the textile units and
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hen prices should be lowered for the ordinary
onsumer, nothing is being done. The prices
ave been kept fixed there and the stocks are
ccumulating. So you have denied any relief to

hose sections of the community ~ who  are
vitally concerned—the growers and the
consumers. Whom are you benefitting? The
textile magnates and  the cotton traders and

the speculators. Also you obey the dictates of
the Bell Mission. You go and purchase from
America. Why not develop it in Punjab and other
places? Long-staple cotton can be developed.
We can buy from the UAR. on rupee
payment basis. Why should we be tide to the
Americans and buy it from them? It would do
immense harm to the country if you do away
with statutory prices and control on jute and raw
cotton. It is for the S.T.C. and the
Government to purchase them.  All cotton
traders should be thrown out of this raw cotton
market completely because they are cornering
and hoarding  stocks. Some  big mills
hoard stocks and then sell at fantastic prices and
thus make black money. So in order to do away
with this, stringent measures should be taken
and a clamp should be put on credits to the
traders. You must also lower the prices of cloth
for the consumers. Also you can go in for trade
with U.A.R. for our cotton requirements. It is
a friendly country, but you are not going  in for
trade with them under a dictate from another
country  and because of P.L. 480 and all
that. And you are decontrolling. So I
think your statement is a sort of an eye-wash.
It is an eye-wash and it is complete surrender all
along the line to the speculators and to the big
magnates both in the jute and in the cotton trade.
Unfortunately, Shri Dinesh Singh has not come
out with proper measures. ~ We do not expect
radical measures from this most radical Gov-
ernment; they call it radical. But at least some
moderate measures should have been taken to
safeguard the interests of the country, the trade,
the growers and the consumers. This
should have been done. This is what I want to
submit.
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SHRI M. M. DHARIA (Maharashtra) :
Mr. Vice-Chairman, at the outset even
though I am not thorougly satisfied with
the policy announced by the Minister,. |
would like to congratulate the Minister
and his colleague for breaking the vicious
circle that has been existing since long. In
this country I am aware that this textile
industry is an age-old industry. We know
that at present there are 613 units and
there are 168 lakhs of spindles, nearly
2,08,000 looms In the composite mills
and nearly 2 lakh powerlooms and 30
lakhs of handlooms. Nearly 2 crores of
acres of our lands -are under the
cultivation of cotton. In spite of the fact
that 2 crore acres are under cotton, it is
indeed a matter of great concern that this
country has to import nearly 8 to 9 lakh
bales per year even to-day. I feel that if
proper efforts are made in this direction,
if proper remunerative prices are paid to
the farmers, proper inputs are made
available and irrigation is made available,
I have no doubt whatsoever that it is
possible for this country to change the
present cotton crisis. It may be possible
for us to export also. I may not be
believed but I will have to say here that it
will be possible for this country to export
nearly 40 lakh bales of cotton every year.
Our average yield to-day of cotton Ss too
low. In Pakistan per acre they get 253
pounds, in the U.S.A. they get 517
pounds, in the UAR they get 576 pounds
against our average of 128 pounds. If we
try-to double that we reach 258 pounds
per year. It is possible for us to produce
instead of 55 lakh bales that we have been
producing nearly 110 lakh bales every
year in this country, it is also possible to
produce various varieties of cotton. It will
no; be proper to say that it is not possible
for this country to produce long-staple
cotton. Efforts were made by the farmers
in the Ahmednapar District of
Maharashtra but proper prices were not
available. I know hundreds of acres of
land under cotton had to be diverted for
some other purpose because there was no
helping hand from the Government and it
1* trtm\ this
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point of view that I would say that while
appreciating the efforts of the Minister to
lift the controls, the present support price
e not remunerative prices for the
farmers. The present ceiling prices should
be the floor prices. When there is no
ceiling, it should be the proper support
price for the farmers. If these ceiling
prices are treated as the support prices, I
have no doubt that this policy will go a
long way in this country for the
production of cotton and our brave
farmers, 5n whom I have great faith, in
whose confidence 1 have no dobut
whatsoever, will be able to produce not
only that cotton which is required by this
country but much more which can be ex-
ported to foreign countries. It may be said
that if these prices are accepted, perhaps
the prices of the cloth may go up and the
consumer may suffer. I am not here to
make any plea that the consumer should
suffer but may I draw your attention to
the huge profits of some of the composite
mills? Here is a chart for the year 1965-
66 and I am going to give the rise in the
profits of some of the mills. For Gokak
Mills Ltd. the rise in the profit was to the
tune of 100 per cent, during, these two
years. For the Swadeshi Mills the rise was
80 per cent, for the Gold Mohur Mills it
was 67 per cent., for the Bombay Dyeing
and Manufacturing Co. it was 23 pe;, cent,
for the Maneklal Harllal Spinning and
Manufacturing Company it was 54 per
cent., for the Nutan Mills Ltd. it was 148
per cent., for the Ahmedabad New Cotton
Mills Co. it was 217 per cent., for the
Sarangpur Cotton Manufacturing
Company it was 339 per cent. This is the
huge profit amassed by these mills. If
proper care is taken I have no doubt that
without increasing the price of cloth
whatsoever,  without making the
consumer the sufferer, it is possible for us
to pay more remunerative price to the
farmer but we are not prepared for that.
Why? It is because of the present policy
of the Government. Allow me to say that
this present Government lacks the bias for
the agriculturists. The prices are decided
by wh«m? My friend, Mr.
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Kulkarni, made a reference to the
Agricultural Prices Commission report.
There is one Textile Commissioner who
looks after the price of cotton. He is
meant to protect the interests of the
industry and the industrial production. He
has nothing, to do whatsoever with the
poor farmers and this  Textile
Commissioner decides the floor and the
ceiling prices for the farmer. I fail to
understand why this job is not being done
by the Commerce Ministry along with the
Ministry of Agriculture. It may be stated
that the Agricultural Prices Commission
is there and they have submitted their
report and It is on the basis of that report
that they have fixed the prices. The
Minister may say that perhaps our prices
are much more than what has been re-
commended by the Commission but here
again in that Commission there are no
representatives of the poor agriculturists.
It is again the vested interests who are
also governing the Agricultural Prices
Commission and naturally this Textile
Commissioner too. I am here to urge to-
day that if you want to protect the
interests of the agriculturists, right from
the agriculturists to the Agricultural
Prices Commission, everywhere, the
representatives of the farmers, who can
dominate in that Commission, they alone,
should have representation and no vested
interest should be allowed to function
there. Unfortunately to-day it is these
vested interests that function right from
the top to the bottom and that is the real
difficulty. When the Minister has gone so
far ahead in breaking through the vicious
circle, fo, which I have already paid my
compliments to him, may I request him
that he should come forward and see that
this country becomes self-sufficient by
1971? Gradually imports should Be cut
down. These agriculturists should be
given all possible help and amenities as
well as inputs and we should see that this
country becomes self-sufficient in cotton.
I have no doubt whatsoever that whatever
is required by this country cnn be
produced 5n this country but we are
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not prepared for that. There is enough
talent, there is enough confidence, and
enough intellect but unfortunately that
help from the Government is not coming
forward. If the help comes from the
Government, I have no doubt that this
country can be self-sufficient in this
respect.

If we are to compare with some of the
figures, we will find that in this country,
during the last 10 years we have imported
cotton worth Rs. 456 crores. Our exports
of cotton are not even worth one crore of
rupees. Why? When two crore acres of
our motherland is under cotton cultivation
why should we import cotton worth Rs.
456 crores? If only this amount had been
made available to our poor but hard-
working farmers, it would have brought
about a big change and the-whole face of
things would have been changed. But
then we are not prepared to do that and
why? Because of the fact that there are
vested interests and the traders and the
industrialists are having their own say.
The traders and industrialists are
interested and also some officers who are
having their links with them. I am not
making; any allegation against all the
officers. But I know of officers who are
trying to protect the interests of the indus-
trialists, who are trying to protect the
interests of the traders, who are engaged
in the export-import trade here. If the hon.
Minister will look into the matter I have
no doubt he will see that instead of
Importing so many varieties of cotton and
in such big quantities we can very well do
without them. Let us endeavour and make
a vow today, a pledge to the country that
by the year 1971 we shall see that this
country becomes self-sufficient. We have
to get rid of this practice of importing
everything for our use or consumption
here. Today we are importing cotton of
the long-staple variety. But the long-
staple cotton imported into this country is
consumed not for export purposes but
inside the country itself. Why should this
be done? Is it not possible for us to do
without long-staple cotton? Why
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should we go in for this variety of
cotton? Without thinking of our economy
we are just going along in this direction.
This has produced the present crisis. This
is responsible for the present economic
crisis. It is from this context that I want
to look at this problem. I appeal to the
hon. Minister to do the same. We are
happy that he has removed the control on
the price of cotton. But I say that he
should raise the present price. The
present floor price of cotton should be
raised to the present ceiling price.
Otherwise it will not be remunerative. In
this country we have several industries
and we have cost structures for almost all
of them. There is cement and there is a
cost structure for the cement industry.
There is steel and we have a cost
structure for steel and so also we have a
cost structure for sugar. We never see if
the consumer is concerned or not and we
give Increased prices for cement, steel,
sugar and so on. But when it is a question
of the farrier getting something, more we
are not prepared to give him an increase
for his products. Why not have a cost
structure for the produces of the farmers?
Why should not the work, the effort and
the labour put in by the poor farmer and
the members of his family when working
on their fields, be all taken into
consideration when prices are fixed? If
we do not have a cost structure after
taking all these things into consideration
then I say a great injustice is being done
to the farmers. I submit that the present
floor price if it is retained will not give
him any justice.

Lastly I have to make a submission
regarding the whole textile industry and
its structure in our country. I feel that the
present textile industry calls for an urgent
modification and I feel it shall have to be
gone into. At present we have old old
mills, mills as old as 40 and 50 years. At
present the life of a machinery is
considered to be only 7 or 8 years and yet
here we have mills functioning for the
last 40 and 50 years without any renova-
tion whatsoever. So this has to be
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considered from that point of view and
we shall have to consider a long-term and
a short-term policy wheiv considering
this matter.

I do not say anything about the
problems of the jute industry because I
have not studied this subject. I may be
pardoned by the House if I do not speak
about jute because without studying the
problems I do not want to speak on the
matter.

SHRI CHITTA BASU (West Bengal):
Come to our place and study the jute
problem. I invite you. You. should help
the jute farmers also.

SHRI M. M. DHARIA: I stand for the
interests of all farmers and I thank my
hon. friend for his suggestion. But I have
not studied the matter, as I said, and I do
not want to offer any comments without
a study of the question.

In conclusion let me say that I
congratulate the hon. Minister for de-
controlling the. price of cotton. I would
only appeal to him to go a step further
and see that the farmer gets remunerative
prices and also that the whole of the
textile industry of this country becomes a
matter of our pride and prestige. Thank
you.

SHRI K. SUNDARAM (Madras): Mr.
Vice-Chairman, Sir, may I submit that
the time or attention that this House
spends on economic matters is very very
meagre? I should like to bring it to the
notice of the Subjects Committee through
you, that we should spend some more
time on our economic and immediate
problems than on problems like Svetlana
or Mala Sinha or the extension of the
Weights and Measures Act to the Hill
Areas and Tribal Areas and so on. Even
now the hon. Minister and the hon.
Deputy Minister seem to pay very scant
attention to the debate that is taking place
here. 1 feel that they are shy to discuss
immediate problems, day to day
problems. In this House I had given
notice of three
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Short Notice Questions which the hon.
Ministers did not want to admit. They
feel shy to discuss immediate problems
and they do not want to solve the
problems. That is the whole trouble with
the present Government.

iiiven tnis co 1 ton problem had Deen
hanging nre lor tne iasi tnree years.
fc.very uouy concerned witn me textile
inaustry, Uie grower, tne  merchant, tne
industrialist and tne consumer, tney
had au asked tor the uecontrol of cotton,
Even now it is only out of pressure they
had done away with the price control on
cotton. But I say this cotton price control
was only a farce all these years. It has
been there for 24 years for a much longer
period than the rule of the Congress. The
price control has been there for the last
24 years. Those who are now in the trade
would have forgotten how it started. And
now after all this long period of time
and out of pressure the Government has
come forward to do away with this price
control. Even during these 24 years there
has never been any control over  the
prices of cotton. The market was con-
trolling the prices. The price-control was
never enforced. Both the prices, the
ceiling price and the floor price, were
following the market prices. Never did
the prices fixed control the market prices.
Unfortunately, ever since we got our
independence we lost quite a bit of]
cotton-growing area and we were short of
cotton. The increase in the number of]
spindles was much faster than any
increase  in production of cotton. That is
the whole difficulty. They  never
planned and we did not extend
production suitably. As a result of all
that we are facing this continuous
trouble. Whenever prices touched the
ceilings, the ceilings were raised further.
Whenever the Government resisted an
increase in prices the lower varieties
were sold at higher prices and the higher
varieties found their way to the market in
so many other ways because the Cotton
Price Control Order had built-in
Toopholes. There were a number of
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ways and as long there was no trouble
between the buyer and the seller they were
happy and they were carrying on. During
all these 24 years, what have we done? We
have learnt the art of adulteration  and
this art  has reached a very scientific and
significant degree of perfection. There was
mastery in this art  of adulteration. That is
what we have achieved during these 24
years. There have been survey committees
to fix appropriate prices. But has the fixed
price ever been in force? I shall give only
one example. Some "three years ago the
entire crop of Karungani cotton in Tiru-
nelveli in the southernmost part of
Madras State was marketed as Cambodia
cotton. Can there be anything worse than
that? I only wanted  to bring to the notice
of the hon. Minister what a farce this
cotton price control has been all these
years. Of course, last year during some
3 or 4 weeks between January and
February due to the enforcement of this
price control there was some control over
the price. Again in April-May of this year
for about three weeks they were able to
restrict or control the price within the
ceiling level. But  never during all these
years except for these two short periods,
could they maintain the price of cotton
within  the ceiling limit at all. Quite a
number of hon. Members have said that the
prices to the agriculturists were not fair but
I would go one step further and say that the
entire industrial expansion was done at the
cost of the agriculturists in the last twenty
years, not one year or two years. That was
the policy of the Government, whether it is
cotton textiles, jute, tea or coffee. You take
any industry, evert sugar industry. The
entire industrial expansion has been at the
cost of the agriculturists throughout these
twenty years of their rule. That has been so
and even now they want to continue with
it. Thatis why under great pressure
with very great reluctance they have
removed the price control on cotton.

Now, talking about the current prices,
we read in the papers tnat trier*
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is a large stock of cotton in Gujarat
unsold. About 35,000 to 4U.U00 Dales
may be tnere. This cotton at tne beginning
of this year was sold at Rs. JdiiOO. The
Soutn Indian mills bought this cotton at
this maximum price ever 4>aid for this
cotton. Whereas the minimum price for it
is Rs. 1800 there is no ceiling for it; you
can pay Rs. .3,000, Rs. 4,000 or Rs. 5,000,
it is not illegal. Therefore the South Indian
mills bought this cotton at Rs. 2800 and
what was the result? They got higher
taxes clamped on them. The finance
Minister said: "You have paid this high
price for this cotton. You have got so
much profits; that is why you have paid so
much for this cotton and therefore I want
Rs. 5 per kg. extra excise duty on this."
That was the result. Now it has come
down to Rs. 2,200 and even at this rate of
Rs. 2,200 they say it is not marketable.
The other day one of the Ministers said
that thig cotton is not worth that much
because there has been so much of
adulteration in the stuff. They had
expected to sell at this rate and they Tiad
been hoarding and holding on to it but
now they say they are not able to sell it.
When mills are being eclosed down for
want of cotton, here they have got 40,000
bales which they are not able to sell.
There must be something wrong with the
merchants there. I wish the Government
could apply the Food Adulteration Act in
Tespect of this but unfortunately it has
been encouraged and this adulteration in
cotton has now become a fine art in that
trade.

There has been a floor price fixed. It
has been in force all these years but I
would like to know irom the Minister
whether there was any occasion when the
price touched the floor level and did the
Government buy the cotton? I would like
to quote one instance; in 1957-58 it did
touch the floor level but did the
Government buy the cotton then? No;
they further reduced the floor price. The
Government is not prepared to buy cotton
at the floor price. Tho Cotton Control
Order provides for the Textile Com-
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missioner to stop selling, to stop buying,
to stop transport, to do anything, but
buying they won't. Tnere is no provision
to buy cotton on their own account. That
being the case, the fixation of ceiling and
floor prices is only a farce. They never
execute it.

Recently the Government threatened
that they will requisition cotton. I was
told that about 35,000 to 40,000 bales
were requisitioned from the trade. I
would like to know from the Minister to
whom this cotton was allocated, to which
mill this was supplied. I won't be
surprised if this cotton procured by them
had been supplied to their own co-
operative mills. It was not supplied to the
mills in the private sector. If at all they
make use of this power of requisitioning
it will be used for the benefit and in the
interest of the State enterprises and not
for the units in the private sector.

Just before announcing this decontrol
the Minister wanted an assurance from
the trade that they will not pay higher
price for the cotton and that they will
have their own arrangement for equitable
distribution and keeping the price low. I
would like to bring to the notice of the
Minister here that in 1950 there was
shortage and whatever scarce cotton was
available, the industry did manage
equitable distribution of it throughout the
country but at the end of the season it
was held by the High Court that the
action 'of the industry was ultra vires and
that the industry cannot do it any longer.
At the same time the Minister wanted an
assurance from the industry that the cloth
prices would not go up. That also has
been tried. Even the Export Committee
has recommended that in addition to this
decontrol upto 75 per cent of the con-
trolled varieties of cloth may be de-
controlled but the Government is not
prepared to do that. They are not
orepared to relax any physical control
over the cotton crop but they have
removed only this farce of price control.
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The Minister in his statement has
forgotten to mention one thing. What is
the policy in respect of imports a cotton?
How is he going to distribute it? The
entire working of the textile industry in
'the coming year will largely depend on
how the imported cotton is going to be
allocated and distributed and how
efficiently and how quickly it will be
handled. The future depends on this
aspect which the Minister has
conveniently forgotten to mention in his
statement.

Now only one point about jute. The
Government has a proposal to build a
buffer stock of finished goods. I would
strongly protest that it is not in the
interests of either the industry or the
country for the Government to build
buffer stocks of finished goods. If at all
they want to maintain steady prices and a
steady supply of finished goods it must be
allowed to be done by the industry itself,
by the trade itself. By all means let the
Government finance the industry liberally
by giving funds at a lower rate of interest
so that their carry-over expenses will not
be more. If the Government stocks it they
may be spending 4 or 5j per cent interest;
at that rate of interest let the industry and
the trade stock it because if the
Government takes over all kinds of
rubbish will come into their hands. We
have seen the State Trading Corporation
doing business. If a man who does not
know anything about a business enters it
he will only burn his fingers and when
they do that, that will be at the expense of
the exchequer. Therefore 1 strongly
protest that the State should not take over
the problem of building a buffer stock of
finished goods but let them help liberally
the trade and the industry to build such
buffer stocks so that they can maintain a
steady supply to the internal market as
well as for the export market.

Thank you.

SHRI CHITTA BASU: Mr.
Chairman, jute is an important cash

Vice-
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crop in our country, particularly in tfie
eastern region of our country. Jute is
grown in abundant quantity in West
Bengal, Assam, Orissa, Binar, Uitar
Pradesh and Tripura. Vast numbers of our
peasants are engaged in cultivation of jute
and naturally a large number of our
peasants ai'e directly connected with the
price of raw jute. Equally, Sir, the jute
industry is also very important because of
its foreign exchange earning potential. So
far as I know even in the year 1&64-65
this industry earned for us about Rs. 184
crores of foreign exchange. Naturally we
cannot ignore-the interests of this
industry. As I know—and I believe so—
since it is one of the main foreign
exchange earners the Government might
have some predilections for the industry
and therefore in the past many con-
cessions have been given to the jute
industry and always—it is my emphatic
opinion—at the cost of those poor mute
and dumb men behind the plough who
have sacrificed a lot for the cause of the
growth of this industry. You might have
known that there has been a reduction in
export duties. There has been subsidy
paid to the jute industrialists to import
jute from foreign countries. So far as I
know about Rs. 12.50 million worth of
subsidy has been given to them to import
jute from Thailand and from other
countries, but the interests of the jute
growers in the country are not protected
adequately. It is my allegation that the
interests of our country have been
relegated to the realm of oblivion while
considering the question of the jute
industry rigfht from the grower to the
exporter of the finished jute goods. There
is a regular pressurisation on the Govern-
ment on behalf of the jute industrialists.
They are being given concessions and
they will be given more concessions.
They are not satisfied. Now, they are still
claiming that there should be a further
reduction in the export duty, that there
should be an extension of the subsidy for
importing  jute goods. The jute
industrialists want the abolition of export
duty on
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sacking and certain speciality products and
reduction 01 duty on hes-sian and carpet
backing, etc. by fifty per cent. All these years
they have been given concessions and still
they are clamouring for more concessions and
I feel and I apprehend that they "will be going
out of their way to give them more
concessions as claimed by them.

While these concessions are being .given,
what has happened to the growers of jute?
You permit me to quote certain figures.
Behind the growth and prosperity of the
industry whose toil and tears are there? Only
one figure I would like to quote. In the year
1947-48 the total production of raw jute in
India was only 16.71 lakh bales and
production has increased in the year 1964-65
to 76.68 lakh bales. In the year 1947-48 the
total quantity consumed by the mills was 55.3
lakh bales and now in the year 1964-65 the
mills consumed 82 lakh bales. Only we had to
import 3.6 lakh bales.

THE VICE-CHAIRMAN  (SHRI AKBAR ALI
KHAN) in the Chair]

Such has been the contribution of the jute
growers towards the prosperity of the jute
industry. It is because of their toil and tears, it
is because of their labour, it is because of their
privation, it is because of their poverty, that
our country could earn more than Rs. 150
crores foreign exchange. While you think
about the country, while you think about the
prosperity of the industry, while you think
about many things you conveniently forget
the poor men behind the plough, who have
given their tears and toil for the prosperity of
the industry. This question has been agitating
the minds of many, i.e., the question of fixing
a remunerative price for the growers. It is true
that the Government set up the Agricultural
Prices Commission which considered the
matter and in their wisdom they have
decided that there
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should be a minimum support price for jute. It
was decided at Rs. 35. At the outset I want to
bring home to the Ministry the essential
difference between a remunerative price and
the minimum support price. The Agricultural
Prices Commission itself suggested that in the
matter of fixing the price of raw jute, the cost
of production as to be taken into considera-
tion. Then, the question of parity of price
between raw jute and paddy has to be taken
nito consideration and also parity of price
between raw jute and the finished goods. On
the basis of these three criteria, they were
good enough to fix Rs. 35 as the minimum
support price. As I told you earlier, there is a
heaven-and-earth difference between the
minimum support price and a remunerative
price. I am for a remunerative price and I
think many of the Members present here in
the House are for a remunerative price, not for
the so-called minimum support price. If you
go into the details, you will find what is the
cost of production. As far as one report is
concerned, a report prepared by the West
Bengal Government, 'it says that to produce
one maund of jute, it costs Rs. 57. Of course,
there is variation from zone to zone. If you are
really interested in improving the cultivation
of jute, if you are really interested in having
an improved variety of jute, then, there is the
question of utilising fertiliser and improving
the method of cultivation. Then and then
alone the quality of jute can be improved.
Yes, Pakistan's quality of jute is better than
the quality which we have got in India.

(Time bell rings)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): There are five more speakers. It
is a Short Duration Discussion for two hours.

SHRI CHITTA BASU: I must not be
punished for that.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No question of punishment. I
want your co-operation and your help.

SHRI CHITTA BASU: I am always co-
operating.

(Interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You will have two or three
minutes more.

SHRI CHITTA BASU: You know that the
West Bengal Government prepared a report
wnerein it was suggested that to produce a
maund of jute, a sum of Rs. 57 is required.
This is the -minim urn cost of production for a
maund of jute, but you are giving them Rs.
40. Even then I say that if we want to have an
improved variety of jute, more money is
needed to improve the method of cultivation.
Pakistan's quality of jute is better than that of
India. If we are really interested in competing
with Fakistan, then there should be incentives
given for the production of quality jute.

Then, 1 come to this point. Even this sum
of Rs. 35, which has, of late, been increased to
Rs. 40, is given when the delivery is made at
Calcutta, at tne jute mill's gate. As far as I
know, from my experience—I am an ordinary
worker working among the peasants—most of
the peasants cannot sell their jute at the jute
mill's gate nor in Calcutta. The fact is that,
though the floor price is fixed at Rs. 40, jute is
sometimes sold at Rs. 15. There has been a
report. It is not mine. This report is given by
the Jute Committee. The Jute Committee itself
says at page 8:

"At present over 60 per cent of jute is
sold by the growers in their own villages,
about 30 per cent in primary markets and
less than 10 per cent In secondary
markets."

Therefore. 60 per cent of the jute is aold
in the villages, and how is this
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purchase being made? There is a ring of
middlemen who roam about the villages and
purchase raw jute. One thing you should take
notice of, that there is no adequate scope for
providing sufficient credit for the jute culti-
vators. These people, that is the middlemen,
become "dadandars". They pay money in
advance on the condition that the growers will
have to sell the entir, jute ,t a price sometimes
less than the prevailing rate to them.
Sometimes there is one system, "dhalta". That
means, when 40 seers make a maund, the
cultivators will have to sell the jute to the mid-
dlemen at 45 seers a maund. That is, you give
more in weight and get less in price. That
being the case, millions of our jute growers
are being deprived of the minimum price, not
to speak of the remunerative price. Sir, this is
the sordid part of the story.

Therefore, without taking much of your time
I would urge upon the Government that it is
because of the sacrifice of these poor peasants
of the country that the jute industry has been
earning s, much profit and also foreign
exchange for us. It will be quite unjust, it will
be , crime on our part, if we do not protect the
interests of the jute growers, and the interests
of the jute growers can only be protected by
two methods alone: by fixing statutorily the
floor price of jute which cannot be less than
Rs. 60 these days; and again there should be
control over the market. The Government must
have agencies of their own to purchase the jute
from the villagers. Unless that thing is done,
simply by announcing something by the
Ministry here j, parliament we are not going to
protect the interests' of the jute growers, and if
you really want to protect the interests of the
jute growers, these two methods can alone help
you. Therefore, 1 would urge upon the
Government that unless this thing is done, the
incentive for production of jute will not be
there. For th, Fourth Five Year Plan there h a
target of having 90 lakh bales of raw jute, and
20 lakh bales of
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mesta. That target cannot be fulfilled, that
target you can never fulfil unless there is
a remunerative price for the jute growers,
unless there is some mechanism, some
agency, through which Government can
ensure the statutorily fixed price to the
actual growers, unless the Government
does away with the middlemen who are
fleecing the poor peasants and who are
doing what not. Therefore, I would urge
upon the Government that if they are
really interested in the matter of the jute
industry, then they will have to give up
their protection of the jute magnates, they
will have to think of the growers on
whose tear and toil the jute industry has
grown, and it will be a crime if we
neglect them.

SHRI ARJUN ARORA (Uttar Pra-
desh): Mr. Vice-Chairman, I congratulate
the Commerce Minister for undoing some
of the wrongs that have persisted for a
pretty long time. One big act of injustice
related to imported cotton and its
distribution. The country spends a huge
amount of foreign exchange to import
cotton, but its distribution so far was so
faulty that a few mills gained because of
the imports, and the few mills which
gained were the most modern mills which
produced superfine cloth. They gained at
the expense of the rest of the cotton tex-
tile industry. Many of the present-day
problems of the cotton textile industry are
due to this faulty distribution of imported
cotton which the Minister has undone
now. The faulty distribution was that all
the imported cotton was given to a few
mills producing superfine cloth. This
superfine cloth manufactured ot of
imported cotton was not exported. It was
i?sed for domestic consumption, whereas
the less fortunate mills were exporting
their cloth. The coarse and the medium
type cloth weavers were exporting more
and mote every year. So at the expense gf
the producers of coarse and medium
variety of cloth who exported and earned
foreign exchange, the Government made
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a present of imported cotton to a few
mills. Now I am glad that this has been
undone. The correct thing would have
been to go back to the original practice
under which the distribution of imported
cotton was linked with exports of cotton
cloth, and every mill got a quota of
imported cotton based on its exports. I
am sorry, though the young Commerce
Minister has undone some wrongs, he has
not undone the wrongs completely. I urge
upon him through you, Sir, to reconsider
the whole thing and link the distribution
of imported cotton with export of cotton
cloth.

The country has for the last few years
been giving slogans to raise exports. Yet
it appears that correct policies which will
lead to greater exports are not being
adopted, and the import of cotton so far
helped only those mills which
concentrated on superfine cloth fc*
domestic consumption. I am not an
enthusiast of import of cotton. I
personally feel that if correct policies are
adopted, we can produce all the cotton
that we need. At least we ca, within a
period of five years produce all the types
of cotton that we need. I am sorry* the
Government has not come forward with
any scheme to curtail imports of cotton or
any plan to completely abolish the
imports of cotton. This country has good
soil; it has varied soil. At one stage i, ou,
country the Central Cotton Committee
systematically and scientifically
examined the soil suitable for various
types of cotton. That practice has been
given up. That organisation has been
wound up, and we unde, the pressure of
the cotton lobby of the United States are
increasing every year our imports of
cotton. That is a suicidal policy.

4 p.M.

With regard to cotton, Sir, I may also
refer to the so-called sick mills. The
Industrial Policy Resolution of 1956
resulted in the adoption of the Industries
(Development and Regulation) Act, and
the Industries leve-
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[Shri Arjun  Arora.] lopment and
Regulation) Act of 1956 provided that where a
mill is sick, where a mill is unable to run
because of bad management and many other
things, the Government will take it over. The
Government took over many mills. In my own
city of Kanpur, one after the other, the
Government took over two mills and in each
case made a success of it. Now, jt appears that
the Government has given up that policy
which it adopted in 1956. Now, the Minister
has said, we will not take over any mill under
the Industries (Development and Regulation)
Act. I personally feel that it is a mistake. Th 2
Minister has tried to justify that mistake by
pleading that he will bring iorward a Bill to
deal with th, sick mills. Now, this House has
been in session for a number of weeks and the
Minister has repeatedly aid that he will bring
forward a Bill. At one stage, he said that"ie
hoped to get the Bill passed during this
session. This session is coming to an end to-
morrow unless you extend it by one month.

THE VICE-CHAIRMAN
AKBAR ALI KHAN): No, no.

(SHRI

SHRI ARJUN ARORA: The Minister has
not even introduced that Bill. I do not know
what will happen to the mills which are closed
because of mismanagement. They should have
been taken over under the Industries
(Development and Regulation) Act. The Bill
has not even been introduced. Now, for three
months, we will be in recess and those mills
will remain closed. I want the Minister to tell
us what he is going to do about them.

A few words about jut, are also necessary.
At one stage, it was said that the Government
was going i, for the curtailment of the jute
mills' production. I am happy that at least this
statement does not say that the Government
will curtail the production of jute mills. That
is very satisfactory. But then the statement is
$lso not
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very satisfactory because it does not say what
the Government will do about the jute mills
which are closed. A number of jute mills in the
country are closed, they are not functioning.
The Maheshwari Devi Jute Mill in Kanpur is
closed. Government should have some plans
about it. This statement regarding jute was
awaited with great expectancy in the country
and one of the expectations was that this
statement would undo some of the mistakes
committed by the Finance Minister. The
Finance Minister reduced the export duty on
carpet backing by Rs. 300 per tonne in the
Finance Bill. Now, my friend, Mr. Banka
Behary Das, and one of two others have
mentioned the disastrous consequences of this
reduction in export duty of carpet backing one
of the consequences has, however, escaped the
notice of some of the hon. Members who
mentioned about it. I am informed by very
reliable sources that this reduction in export
duty will mean an earning of Rs. 3.5 crores to
ten big industrialists.

AN HON. MEMBER: Who are they?

SHRI ARJUN ARORA: Yes, I am coming
to that. Onp of them are Birla. They will gain
to the tune of Rs. 20 lakhs. Mr. Shanti Prasad
Jain who is number two in many ways, but
perhaps bigger in carpet backing, will gain Rs.
40 lakhs. Mr. Goenka who, from a newspaper
magnate, has become a jute baron will gain Rs.
30 lakhs. Mr. Bangur will gain Rs. 20 iakhs.
Messrs. Bird and Company will gain Rs. 35
lakhs. There are, of course, others who will
also gain. In this way, Rs. 3.5 crores will be a
present to ten big industrialists. But the exports
will not go up. Our exports of jute have been
falling in spite of devaluation; they have been
falling in spite of this reduction of export duty
on carpet backing. Som, necessary steps
should be taken. Huge stocks of sacking are
piling up in the country because of the drop in
exports. Our friend, Mr. Chitta Basu,
mentioned.
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about the competition from Pakistan. |
Our jute policy should be able to cor- |

rect the imbalance.

With these words, 1 thank you, Sir.

ITHe Deputy CHAIRMAN in the Chair]
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THE DEPUTY CHAIRMAN:
must now wind up, Mr, Patil.

You
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(Interruption by Shri Rajnarain)

THE DEPUTY CHAIRMAN: Some
co-operation is necessary in this House,
There is one more Short Duration dis-
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SHRI SITARAM JAIPURIA (Uttar
Pradesh): Madam Deputy Chairman,, the
importance of the textile industry cannot
be over-emphasised. This is the largest
employment sector of our industry and
the industrial index of the country
depends to a very large extent on the
cotton textile industry. I have, therefore,
no duobt in my mind that the importance
of this sector of the industry is realised by
the Ministry. I am glad to see that since
the new Minister has taken over, he has
introduced certain changes which are in
the larger interest of the industry, the
growe, the trade and the consumer. But
there are certain things which have not
been kept in mind.

Madam, the condition of the textile
industry today differs from State to State
and from mill to mill. My friend, Mr.
Dharia, gave certain figures of th, profits
that are being made by the textile
industry. But he forgot one fact, namely,
that most of "the figures of the mills that
he gave were compiled of those mills
which use mostly foreign cotton, and it is
on that basis that after a number of years'
of representation the Government has
now come to the conclusion that foreign
cotton formerly given to> the traditional
users should be given to the mills all over
th, country. But I am surprise” as to why
it was not possibile for the hon. Minister
to have allowed it to be sold freely at the
market price to any mill rather than
restriction having been placed on it. By
doing this we are depriving the mills
which are a weaker section of the society
of not only keeping themselves aliv*> but
of being able to progress further.

Madam, there is a suggestion for the
appointment of a Cotton Com-
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missioner. I do not know whether my friend
feels it reasonable that the Cotton
Commissioner should be under a separate
Ministry or whether there should be a separate
Cabinet Minister for that purpose because
even today the Textile Commissioner is under
the same Ministry of Commerce and the
interests of all sections are being looked after
by him.

Madam, the policy that has been recently
announced by the hon. Minister is no doubt a
little dynamic in its approach. Nevertheless, [
am at a loss to understand a situation. Madam,
when the cotton crop is so good as envisaged
by the hon. Minister, when the P.L. 480 cotton
is also to come and the future of the cotton
crop seems to be so bright, what is the reason
that the Minister has not been able to find out
a way of abolishing additional two closures in
a month in the cotton textile industry? Instead
of abolishing those two additional days, the
hon. Minister proposes to instal 2.7 million
spindles and nearly 2,000 looms more. I
would most humbly suggest, Madam Deputy
Chairman, that it is time that instead of
spending a lot of money in capital expenditure
and thus blocking the resources of the country,
the present mills, which are running two
shifts, should be made to work three s'hifts'
because by putting in additional money you
may have to keep the capacity idle later on.
Madam, there have been instances when in
one year the cotton production was 62 lakh
bales but the next year it came down to 47
lakh bales. The vagaries of nature we have not
been able to control during the last twenty
years. My apprehension is that additional spin-
dles and looms will be a burden on the
exchequer, and later On it will be difficult for
us to get out of this trou-"1°. In fact I would
say that the proposal of the hon. Minister,
namely, of setting up a Cotton Corporation,
which was earlier voiced by my friend, Mr.
Arjun Arora, may seem to be a good one. But
has the hon. Minister tried to find out the
effect of his scheme to take over the sick
mills?
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What efforts are being made to see that mills
are not further closed down? In fact, statistics
show that so long as the mill is in private
hands no co-operation is extended to it. If they
want any additional funds, that is not
available. If they want guarantees from the
State Government, that is not sanctioned. If
they want to retrench a certain number of
workmen, that is not permitted. But no sooner
does the authorized controller take over the
mill than not only money is sanctioned, not
only guarantees are given, but even
retrenchment on a very large scale is allowed
by the Government. This sounds a very ridicu-
lous state of affairs because, after all, the
Government is seized not only of the public
sector or the Government sector but the
industrial sector as a whole, the growers,
consumers and the entire trade. It is their
bounden duty to see that conditions are
created so that mills do not close down and
they have no problems later on. Rather they
create problems first and then try to find a
solution for them.

Madam Deputy Chairman, the decontrol of
cotton prices which the Minister has
introduced is a good feature. But what I am at
a loss to understand is what was his difficulty
in abolishing controls on the cloth. Some of
my friends might wonder that I am asking for
decontrol of cloth because of expectations of
higher price. But that is not a fact. So far as
the superfine cloth is concerned a great
number of varieties of that cloth are already
no' fontrolled. It is absolutely free to 1"> sold
at higher prices and in spite " the best inten-
tion of the Government, the latter are not able
to control it. On the other hand, the noarse and
medium cloth mills are not able to fetch the
price even at controlled rates; they always get
much less. They get a step-motherly treatment
though they form a very largo sector of the
textile industry. I shall be grateful if the hon.
Minister could indicate his m'm” as to what he
proposes to do with regard to them.
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[Shri Sitaram Jaipuria.]

Madam, the cotton prospects are very good
and I am very glad that it will be possible for
the industry to survive. But there is one point,
Madam, which I would like to touch upon,
namely the staple fibre spinning mills. The
production of staple fibre has enormously
increased in the country during the last several
years and in the last months the production of
it has now increased from 100 ™ to 130
tonnes. It is also in the knowledge of the
Minister, I suppose, that there is a glut in the
market of spinning yarn which is not being
sold and lifted away as it used to be. Under
these circumstances, when the excise duty on
this staple fibre is different from cotton, when
the treatment is different, when the regulations
are different, what the necessity was for
linking this staple fibre also along with cotton
in the matter of additional closures is beyond
my comprehension. It is high time that the
hon. Minister takes a serious view of the
matter and when there is no shortage of staple
fibre at all—there might be a little shortage of
cotton—he should take a bold decision and
say that there will be no more restrictions and
the two additional holidays on staple fibre STS
mills which are forced by the Government for
no reasons practically, will be abolished.

Madam, I am coming to the end of my
observations. There is one point which I
would like to mention. While the decontrol of
cotton has been done, it is high time that a
certain amount of restriction is put on the
ginneries. So far as the mills are concerned,
they are under a restriction that not more than
two months' or two-and-a-half months' stocks
can be kept in their godowns. But unless and
until this restriction is extended to the trade
and ginneries also, the purpose of the pro-
posed measure might probably be defeated,
because there are a number of mills which
have their own ginneries and the trade have
their own commission agents. And if a
restritcion is
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placed on them, I do think that the objective
o' the Ministry—keeping the price of cotton
under control within a reasonable level—will
be achieved.

Madam, modernisation and renovation in
the textile industry is very essential and it is
necessary that the hon. Minister give, an
indication to the country as to what he
proposes to do for the future so that the mills
may not further close and may not be in a
deplorable state. Then there were certain
reports about the export figures in the Press
and I am sure that the hon. Minister is aware
of the discrepancies. Certain figures were
quoted by the Minister. The official figures
give a different picture. As there is no time at
my disposal, I do not want to labour that point.
Export is a very important aspect and I do
hope the hon. Ministe, will be pleased to throw
some light on this. Thank you.

THE DEPUTY CHAIRMAN: Mr.
Rajnarain. Please be very brief.
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THE DEPUTY CHAIRMAN: That
will do, The Minister.
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): Madam De.
puty Chairman, I am most grateful to the
hon. Members for the views that they
have expressed on two of our most
important agricultural commodities used
in industry. I am also particularly grateful
to some of the Members who have given
support to the policy that has been
announced by the Government. I would
like to assure this House that in
announcing this policy we had borne in
mind the primary objective of giving to
the producer the most possible benefit that
we could, keeping in view the general
economic situation. I am particularly
happy that the hon. Members, and I think
practically all of them, barring one or two,
from the sentiments they expressed in this
House, are in favour of the farmer or the
primary producer. We are an agricultural
country and the bulk of our people live in
the rural areas and are engaged in farming
and therefore it is only right that their
interests should be primary in our minds. I
do not know how many Members who
spoke today are themselves farmers or
they are saying these things largely
because they may have heard these things.
I am not a rich cotton farmer but [ am a
small farmer . . .

SHRI NIREN GHOSH: You are a
farmer? You are a Raja.

SHRI DINESH SINGH: Even if the
Member would take that word to its
logical conclusion, I would be a farmer
but I would like therefore to assure this
House that I have borne that very closely
in my mind. We should also not look at
this problem as a kind of conflict between
the producer and the manufacturer. They
are very closely interlinked in these
particular commodities. The producer has
to get a reasonable profit for his produce
but that reasonable profit can come °'h" if
his produce is utilised in an economic
manner in which it earns more that it
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is manufactured at a price at which it sells and
therefore the interests of the two are very
closely linked together. May be at times it is
not fully bornt in mind and certain
misunderstandings arise and to this extent we

have tried to keep a balance. The hon
Member—1 am particularly grateful to
him—Shri Dharia, while paying

compliments to  the policy that we .have
announced, raised certain questions about the
agriculture Ministry and the Commerce
Ministry. We function on the basis of the
Government as one, with joint responsibility
and although we may be performing certain
functions in the different Ministries, the
Government policy,  when it is announced, is
the policy of the Government as a whole,
where it takes into consideration the views of
the  Agricultural Ministry as well as the
Commerce Ministry. We have no particular
attachment to holding  on to any particular
subject in the Ministry because it is the
Government as a whole whether I look after
something or my colleague, the  Minister
for Food and Agriculture, looks after it but
when the policy is announced, it is the view of
all of us put together .and that is why 1 had
mentioned sometime earlier that we had taken
into full consideration the views of the
Agricultural ~ Prices Commission in this
matter. May Iassure my friend that it is
not the Textile Commissioner who fixes the
price but the price is fixed by the Government
of India, taking into consideration the
views of all the concerned Ministries?

The main important point that we "have to
bear in mind in this connection is the yield of
our produce. Unfortunately the main difficulty
arises because our yield per acre is very poor
and because of that we find it difficult to give
a remunerative price because after all this
commodity is not used in its raw form. It is
manufactured and the manufactured goods
must als, sell. Take for instance cotton. I have
had occasion in this House, a number of times,
to give these figures but may I, with your
permission, again repeat some of
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them? Take the yield per acre—the yield per
acre of countries that are chiefly cotton-
producing. We a'e the world's sixth largest
cotton-producing country in the sense of yield
per acre but we have the largest acreage and we
are the fourth largest cotton-producing country
but the difficulty is this. Take the Soviet
Union and their yield per acre is 697 pounds. In
the U.S.A. it is 526 pounds, in China it is 241
pounds, in the UAR it is 581 pounds, in
Sudan it is 331 pounds and in India it is 114? It
is this imbalance that creates quite a lot of
difficulties, firstly because our yield is poor and
even in India our yield varies from State to
State. It is interesting to see that this is not ,
constant yield. Take Punjab. The yield there is
the highest pe, acre and it is 272 pounds
according to the figure that I have while th,
lowest yield is in Mysore, with 35 pounds per
acre. Then there are middling States. Take the
State which has the largest acreage under
cotton production and that is Maharashtra and
their yield is only 76 pounds per acre compared
to the highest of 272 pounds. Therefore, what
it shows is that necessary inputs have not been
put to produce cotton in a larger quantity.
With  the largest acreage that Maharashtra
has of about 6,153,000 last year, according to
the statistics [ have, their produce has been
only 1179,000 bales pounds with an average
yield of 76 pounds per acre. Therefore the yield
is poor and I hope that the friends who have
spoken and very rightly pointed out these
matters here to us will also use their good
offices with their ~State ~ Governments and
persuade them to grant inputs that are
necessary to raise the yield per acre.  Only
this morning my friends may have heard about
the policy that the Central Government has
adopted in this matter and the amounts that we
have set aside to help the farmers to produce
more cotton, more jute and more food but it
is very important that ,e should not think only
in terms of the price of the end product because
if you go on increasing that price, what
happens? If you look at the com-
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parison, take the cotton price for instance,
even with our neighbour, you will see that the
difference is considerable between th, price in
India and its equivalent variety in Pakistan.
You can take any of them, any equivalent that
the Members may like. We can take a good
average cotton like the Indian Cotton
Cambodia, where our selling price has been
Rs. 480 and that of Pakistan has been very
much lower. This is the difficulty that we
experience i, this—that of the yield falling. I
have given these figures here earlier and so I
would not like to waste the time of the House.
So we hav, got to increase the yield in this.

So far as the question of our policy is
concerned, we have decontrolled cotton
ceiling prices only with the hope that the trade
and the producers and also the manufacturers
would be able to work out a relationship in
which they will be able to find a balance but
we have also taken a precaution that should
thes, prices tend to tumble down or should fall
very much, we should be able to hold them at
a particular level below which we feel that the
farmer may not find remunerative. Therefore
we have announced a support price. Even the
support price is very interesting. If you
compare with the price from last year, last
year we increased the price of cotton by 5 per
cent. Then we have increased th, floor price of
cotton also by 5 per cent. And again this year
we have raised the support pric, from 5 per
cent to 10 per cen and so compared to last
year this year the support price will be very
much higher.

SHRI A. G. KTJLKARNI: If it is lower
.than the market price then what will happen?

SHRI DINESH SINGH: If it is lower than
the market price then he can sel] it in the open
market. That is the meaning of decontrol. The
hon. Member I am afraid, has not advanced a
good argument vn this oartic'tf'ir context.

[RAJYA SABHA ]
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Madam, there were some specific questions
asked in this connection. My hon. friend Shri
Arjun Arora, spoke about not cotton directly
but about textile mills and the Bill that I had
said I would introduce in this. House. May 1
say that it is not our intention or stand that we
shall not take over mills under the present Act.
When we think it necessary we shall continue
to take over mills under the present Act. But
the Bill which I said w. propose to bring
forward is to see that the Government gets the
power to acquire thes, mills, not only to take
over mills but to acquire them to control them
as much. as we think it necessary.

SHRI BHUPESH GUPTA: (West. Bengal):
What have you done about the Keshoram
Mills about which I gave you the papers?

SHRI DINESH SINGH: So far as this Bill
that I referred to is concerned, jt was my hope
that we would introduce it in this session of
Parliament, But due to certain technical
difficulties that Bill has been delayed. Of
course, the Bill is ready with us but we are not
in a position to introduce it tomorrow. We
shall certainly introduce it as soon as possible.
We had also explored the possibility of
seeking your permission, Madam, of
publishing this Bill in the Gazette so that it
could be discussed at the next session without
formal introduction. Anyway, I need not go
into all that now. I am saying this only t, show
that we have not been sleeping over the
matter. We have the Bill ready and we propose
to bring it before the House as soon as
possible.

Some hon. Members mentioned about the
import of cotton. Now. cotton iy being
imported because we do not produce enough
cotton for our
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consumption. We have to choose what variety
of cotton to import, the better quality or the
average quality or the short staple cotton. W,
feel when we are importing anyway,we may
as well import the long staple variety by
which we can provide a certain degree of
variety. This year there i the possibility of
importing considerable quantities of cotton
because we are short of cotton, but we shall
import only as much as is necessary. The
question of distribution was also mentioned. I
am examining the

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashtra): I the long staple
cotton used only for making goods for export
purposes or is it. being used for local
consumption also?

SHRI DINESH SINGH: I have stated it in
this House that the bulk of it is for the local
consumption and only a small portion is for
export.

1 was talking about the distribution of
cotton. We are examining how best we can
distribute this imported cotton. Two days'
closure and certain other things were
mentioned by Shri Jaipuriaji. We are
examining all these things. In the announce-
ment that I made in this House I have said
that we are examining and looking into the
restrictions i mposed. Some of them are
necessary to see that the bulk of the profit
goes to the producer and not to the
middleman. That is the greatest danger that
we have here. The producer may sell the
cotton at a tim, when cotton is in large supply
and the trader may hoard it and sell it at a
much higher price later. Sp we hav, got to im-
pose certain restrictions in this connection to
see that this is not mishandled and there is no
profiteering of this kind and no hoarding.
That is why I have said that we shall impose
the necessary restrictions. These should work
in favour of the producer in whose interest we
hav, decontrolled the .ceiling on cotton. My
honourable friend. Shri Rajnarain
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asked certain questions.
find that he is not here now.

Unfortunately, I

THE DEPUTY CHAIRMAN:
coming there

He is

CIREST S e SRS T it o 8
TEANTHF AT AT E |

ot fedm Tg: oaw ar @ &
fazwr & =5 #41 WY § W goEd
TAATAT AT A ST AT F FTAR
wad & o o 7 w7 wwr g (oA
vz § 7 7% T4 05 47 750§ 3w
wavs e ) A Fw & = wi
%, AERT 99 wdr .1, dqifw wAe
aar wE g oAT Jar oA g A & faaer &
g gdr g, T am 3w, ans
TATT & 1 T2 Jiwa A A0 oEmE
A F T gL g, FEA T oAq A
g 4 fo 92 ce gy @

s TR T VSR HIE a7 |

ot faam fog: HiF o gg |
FA AT 1 UAN @ F7 H AL
(T A 4T TiEH 29 WA F
ETREURAR S e (G (0
aqed £ 1 g9fAT @ s9F ungey 3
AFATE | W a49T 395 L 7 &
T g

Now, Madam, without taking any more
time of the House I will say a few words on
the question of jute. Here again many
questions have been raised.

AN HON. MEMBER: What about th,
closures?

SHRI DINESH SINGH. Thes, are part of
the restrictions.
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SHRI NIREN GHOSH: But these closures
are going on. Originally the manufacturers
proposed a day in a fortnight and on, day in a
fortnight is going on. For how many
fortnights should it go on?

SHRI DINESH SINGH: Perhaps what I
said was not quite clear to my hon. friend. We
are now looking into th, restrictions that may
b, necessary. We have consulted the Advisory
Committee on this matter and they met only
two o, three days back. As soon as we have
their report, we shall announce our decision
about this matter.

So far as jute is concerned from the time °f
partition the production of jute has gone up
very much. It was only 16.5 lakh bales and
now last year it is about 69 lakh bales. It is
quite tru. that ther, has been this tremendous
increase in the production of jute. The prices
also have gone up. I think Mr. Niren Ghosh
and some other friends of his Party sitting
there had tried to make out that jute prices
wer, not very remunerative. I think to sm,
extent they had a genuine difficulty. They
were hoping that they would be" able to
criticise tne jute policy of the Government 01
India. But as soon as it was found that it was
even better than what they had proposed they
thought it best to criticise on side points. May
I say here that again the figures that they have
given are not all correct? We have got some
figures here with me. It would be interesting if
we looked at the whole-sale prices of some of
these commodities. I shall take the figure for
all commodities. From 127.2 in 1962 it has
com, to 183.2 in 1966. The increase is about
44 per cent. Similarly in the case of food
articles the increase is 43.5 per cent, while the
increase in the case of jute is as much as 82.71
per cent. T am *"™ y©! ™1 1003 that we have not
given th, raw jute
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SHRI NIREN GHOSH: The whole point is
that the jute grower does not get anything, h,
does not get any benefit out of this, because
the jute crop i in the hands of th, speculators
before it is grown. The manufacturers
themselves buy it at Rs. 30 per maund and
then sell it to their own millg or to other mils
at Rs. 60 a maund.

SHRI DINESH SINGH: I am afraid mat is
not borne out from the figures I have given to
the House. May I s*y that it is for this very
reason that we have fixed a support price for
jut, thig year at Rs. 40? Hon Members talk of
statutory pric, instead of a support price. May
I say that it will not b, in the interest of the
producer? When we have such a fixed
statutory price that means there will b; no
variation and if the market improves the
farmer will not get a better price which he can
now get. Prices have fluctuated and what we
are trying to do is to

(Interruptions)

When I state facts they get agitated. Why not
listen to m, as calmly as I was listening when
they were giving wrong facts? I am now
giving the correct figures. W, have a support
price so that the producer or the farmer gets
the benefit of it. May I assure the House and
the hon. Members that h, Stat. Trading Cor-
poration itself will enter the market if it is
necessary and purchase jute at Rs. 40 per
maund? As we have said, we are not leaving
it in the hands of the jute 'industry at all-SHRI
BANKA BEHARY DAS: Support price
means the price fixed at Calcutta and it will
be Rs. 40 per maund. But take the cas, of the
agriculturists in Assam, or Bihar or Orissa.
They ar, completely at the mercy of the
middlemen who will buy it at Rs. 25 per
maund.
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SHRI DINESH SINGH: May 1 say,
Madam, with all due respect to the hon.
Member and other hon. Members that in West
Bengal and in Orissa they are free to ask their
State Governments in which they have much
greater say than I have to go into this

SHRI CHITTA BASU. It is not a question
of State Government.

(Interruptions.)

SHRI DINESH SINGH: There is wothing
to prevent the State Governments from doing
it. The trouble is they want to say all these
things here but not to act there. We are at
least purchasing at .

(Interruptions.)

SHRI NIREN GHOSH: Why i not the
trade in raw jute being taken over by the
Government?

SHRI DINESH SINGH: Th, State
Government is theirs; I have no objection but
it is

SHRI BANKA BEHARY DAS: But it is
not the State Government that has fixed this
Rs. 40.

SHRI BHUPESH GUPTA: Just ask the
Reserve Bank to advance Rs. 500 ¢ crores nd
we will see whether the State Governments
can take over the trade.

(Interruptions.)

SHRIMATI TARA RAMCHANDRA
SATHE: Is it not a fact that in Pakistan the
price is much less?

SHRI DINESH SINGH: Exactly that was
what I wag coming to. The price in Pakistan is
very much lower than the price that we have
for our raw jut, here. That is again the
difficulty; just like cotton the raw jute
produced here costs higher. Here also we
have to go into the question of increasing the
yield and I would again seek the help of the
hon. Members on that  side to persuade
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their State Governments over which they have
more (ay than ,t least we have to give
necessary in puts to the jute producers to
increase the yeild. I hope they will be able to
do that and I will be willing to join them.

SHRI BHUPESH GUPTA; W, have the
say; you give th, money.

SHRI DINESH SINGH: Neither is he
going to giv, money nor am I going to giv,
money. If the State Government would make
any proposal in this regard the Central Gov-
ernment would eramine it. That is the correct
way of doing it It is not as if I have the
money and I pass it on to th, hon Member.

SHRI BHUPESH GUPTA: I am not
talking about the kula tantra money

(Interruptions)

SHRI DINESH SINGH: May I just say a
few words about the problem of jute industry
before I finish? The problem as it has been
presented to us is that the price of jute goods
has been falling very rapidly. Their contention
is that it is falling even more than the price of
raw jute. Now the jute industry came to the
Government and asked for certain facilities
which they had banked on and one was the
cutting down of the production of jute goods.
You are aware that the policy of Government
has been to increase production so that we
have surplus for our own people and also for
our export. That has been on, of the primary
considerations of the economic policy. We ar,
therefore not in a position to agree to the
curtailment of their production and also to the
laying off of the labour. We do not think it is
right on the part of the industry to go on
closing down mills as and when it suits them
and put a large number of labourers out of
employment. This is quit ii wrong. There
should be som, other wav of balancing this
and we felt that perhaps the best way would be
ifthey hada jute
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wher, they could stock the goods they
produce and by which they will have certain
manoeuvrability in offering the goods for sale
and we said that we shall be very glad to co-
operate with them in the creation of this
buffer stock. The jute industry is, I believe,
giving consideration to thi; matter and I
should like .

SHRI N.IREN GHOSH: Why leave it to
the industry? Why should not the
Government itself take it up?

SHRI DINESH SINGH: That is an
interesting question why should not the
Government itself do it? The point is that this
industry is a very old and established industry
which has considerable exports and exports
are linked with th, traditional buyers and
others and we would not like suddenly to
disturb them and also take over this liability
while they win have "o obligation to produce
it at a competitive price. Then the whole
burden will be on us. Actually this is what
they have been asking and I am surprised that
the hon. Member is putting forward that pro-
position. That is exactly what the industry has
been asking. We do not want to tak. over that
obligation; they must be able to sell it at a
reasonable price while we are willing to give
them every accommodation possible. That is
the basis of th, whole thing. And I would like
to appeal t, them through the hon. Members
of this House that it is ong of the very im-
portant exprt industries an we would like their
full-co-operation. We would not like to do
anything which will disturb this industry and
w, are convinced that this is the best way. W,
have suggested other measures which have
been given in my statement and I would urg,
th, industry to consider this in all seriousness
and not go on ty a position where we may be
forced to take stricter measures.

Thank you, Madam.

[ RAJYA SABHA |
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SHORT DURATION DISCUSSION UNDER
RULE 176 RE DELAY IN
IMPLEMENTING THE REPORT OF THE
GAJENDRAGADKAR COMMISSION

THE DEPUTY CHAIRMAN: Now We go
on to the next item. Mr. Bhadram. You wil
get 10 minutes and all the rest five minutes
each; one from each party.

SHRI M. V. BHADRAM (Andhra
Pradesh). The other discussion has taken
more than three hours, Madam.

THE DEPUTY CHAIRMAN: It may have
because you did not cooperate.

SHRI M V. BHADRAM: For that the
people who co-operate are to pay the penalty?

THE DEPUTY CHAIRMAN: What you
cannot say in 10 minutes you won't say in 20.

SHRI M. V. BHADRAM: It all
depends upon  each individual's
capacity and knack in putting forth one's
point of view.

Madam Deputy Chairman, the D.A.
Commission appointed by the Government
has submitted its Report on the 29th May and
the recommendations are yet to be accepted
by the Government and to "b, implemented.
In this connection the Finance Minister has
advocated a peculiar, fantastic and obnoxious
theory which is provoking not only the
Central Government employees but also the
State Government employees, the employees
in the public sector undertakings and also the
employees in the private sector. The emplyees
a™ due on, slab from February and the second
slab from June of this year. It means the
lowest employee is to get Rs. 12'from June.
But the Finance Minister says that the whole
amount is to be credited in the Provident Fund
account and that he will wait till the 31st
March 1968 when he will se, what can be
done. It tanta-
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mounts to a D.A. freeze. H, is also
advocating to pacify the poor employe :s, a
profit freeze, , price freeze and all that. The
theory that is being advocated is not any new
theory. It is old rotten theory because the
theory will only be swelling the pockets of
the monopolists not only i, India but in other
places, also.

Let me first go into the concept of the D.A.
During ,ar period when the prices went up
there was an agitation and what was called a
War Allowance was started in India and the
concept of this War Allowance or the D.A.
was to proetect the employees from the
erosion of the rising prices into their pockets
or into their incomes. That is the main reason
why the D. A. has come into existence. The
First Pay Commission also have accepted this
principle. This First Pay Commission have
said:

"We are convinced that in the best
interests of country and of the public
service, it is necessary that the lower ranks
of the services should b, placed in ,
position in which their total earnings, that
is, the aggregate of their pay and dearness
allowance, will suffice to provide a
reasonable subsistence for them."

The dearness allowance was

5 p.M. introduced only to keep up
the subsistence level of the

emloyees in the various categories.

The Finance Minister's proposal is trying
to do away with this.

I would give a few figures in this
connection. At the beginning of the First Plan,
ie., 1951 the index of real earnings of
workers—base 1939—stood at 92.2. In 1964,
which is the latest available figure, the index
of real earnings on 1951 base stood at 102,
i.e., only 2 per cent higher over 92.2, or, in
other words, it wa, six points lower than the
1939 level of wages. If the prices which are
prevailing today are taken into consideration
the real earning is still lower than the 1939
level.
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The latest figure available, which, 1 think, is
for May, is 206. Therefore, the D.A. that is
recommended by the D.A. Commission is
only to protect the employees frpm going
below the subsistence level. If that is going to
be denied, I do not know what will happen in
the country in the coming few days.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): With your permission, may I ask
him to clarify two things? One is are we
interested only in a section of the people or
the whole of the people? The second is, may I
know whether it is necesary to make
foodgrains and other essential commodities
cheaper ro allow them to increase by giving
more D.A?

SHRI NIREN GHOSH (West Bengal): Are
you interested only in a monopolies?

SHRI M. V. BHADRAM. If Mr. Akbar
Ali Khan is a little bit interested in the issue,
he can go through the D.A. Commission's
Report wherein all the answers can be found
to his questions.

SHRI AKBAR ALI KHAN: T have.

SHRI M. V. BHADRAM: At pages 42 and
43 they have dealt with this question.

SHRI AKBAR ALI KHAN: That is not
true.

SHRIM. V. BHADRAM: It
heif.

says

"Our finding, therefore, is that whatever
may be the position in regard to the burden
on the rest of the communty dearness
allowance, as We have defined it, must be
paid to the categories of employees
mentioned by us-"

That i the recommendation. This view was
held by the First Pay Commission also.

SHRI AKBAR ALI KHAN: What about
the other sections?



